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The applicants have Filed the Review Application __ =

e

wainst.  the  Judgement. di. 4.9.1997 by which the QA ms , AT SiH

x

diasmiasad a5 Barred by Pimitation. in Ehvis Réviqw ! e
Application, the applicants again want to mlf-'.as; certain
armguments  and  also  annexed a copy of the Sudoament of th&
Principal Bench in the case 6}?" Naresh Komar & Ors. Vs, ddon
of India (& ZD14/790) decided on 31.5.1991. e has also filed
a copy of the judgemsnt in the case of R.8.vVerma ¥s. Union fsf
India (OA 161/90) decided on 10.3.1997 and in OA 60187
dexsided on 16.9.1997  bw uwsi Principal Bench. The lea
coonsel  has  alse Filed another copy of the jjl.ldc_;fmﬁaht
530/90 decided by the Jabalpur Bench on 25.8.1992. 1 have
gone throuob the above Judoerents also which were not c'lted at.
the time of hearing. In any case, the case of the ar.mlicahﬁ;

has been  oonsidered in  the liaght of the udoement of the

a Hor'ble Supreme Court in the-case of Bhoop Singh ¥s.  Union of

India, reported in 1997 (2) ATJ 153. This case hgs not been ;

at all discussed in  any of the authorities - cited by

learned counsel for the applicants.

As provided by Section 2Z2(3)(f) of the Act
Trilbunal possesses the same powers of roview as are

a Civil Court while trving a - civil  suit.




orovisions of Order XLVII, Rule 1 of the Code of Civil

Procedure ., a decr sion/ fudgement /order can be reviews]

{(4) if it suffers from an ervor apparent on the face

of the record: or

% R 1Y liable to be reviewed on account of discovery
of any new material or uvwdm which was not
within the knowledge of the party or could not be
produced by him at the time the judoement was

made . despite due diligencs: or

for any other sufficient reason construed to mean

Yaralogous reasont .

o In view of the above facts, there is no forve in

*

Review Application and the same 15 dismissed.
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